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<a) whether it ia a fBct that the VtIlIsaUoD ., LoaDs for .... 

Illdian Kotor Vessel "JALA VIKRAlIl" 
and the Liberian Tanker "GEORGE 
VERGOTTlS" collided oft' Port Tewflk 
.. t the Red Sea end of the Suez Canal 
QD the 16th November, 1968; 

(b) if so, the cauaea thereof; and 

(c) the loss su1l'ered by the Indian 
"reII8el? 

'1'IIe IIID.lster of TraDIIport, AviaUeD, 
IIhlp~ aDd To...... (SIu'i 8aDJln 
~): <a) to (c). A collision took 
place between these two ships on 17th 
November, 1966. A preliminary in-
quiry under the provisions of Mer-
chant Shipping Act, 1958, will be held 
by the Mercantile Marine Department, 
on our vessel's arrival at Bombay 
_d the cause of the collision and the 
los. Buffered by the vessel will be 
OISsessed. There has, however, been 
ftO 1""" of life or cargo or injury to 
=y person. 

Bagalkot Cement Co., BijaPJU 

2605. Shri Utiya: 
Sbri Hadhu Lbnaye: 

/ 

Will the Minister of Law be 
pleased to state: 

(a) whether the Bagalkot Cement 
Company Ltd., Bijapur, Mysore State 
have commitkd certain violations of 
the Ct>mpanies Act; and 

(b) if so, the action taken by Gov-
ernment in the matter? 

The Miulster of State lu the Mlu. 
try of Law (Sbrl C. R. PattabhlramaD): 
(a) Some compalnts to the e1fect that 
the management of the company have 
Infringed the provisions of some sec-
tions of the Companies Act have been 
receiVed. 

(1)) An Inspector has b<...,n appointed 
under section 237(b) of the Companies 
Act to investigate into the afTairs of 
the company. 

Z8416. Slu-l SIleo Nan,...: Will th .. 
Minister of 'rrImIIport, A-nauo.. 
SblppiD« IUId TGIUIoIm be pleased to 
Btate: 

(a) whether the World Bank has 
submitted any report on the utilisa-
tion of the loalls (pr roads; and 

(b) II 80, the action taken thereon? 

The MlDlKer of TraDsJoort. AYlaUoa. 
SbipPiDl" aU Tourism (Sbrt 8aDJfya 
Reddy): (a) and (b). The Govern-
ment of India have receive<! only one 
loan for roads so far from the World 
Bank. namely, the credit of 60 mUlion 
dollars afforded by the International 
Development Association, an affiliate 
of the Bank, for the construction of 
certain selected road and bridge 
works in the States of West Bengal, 
OriSsa. Bihar and Maharashtra. The 
Bank have not furnished any specific 
report on the utilisation of this loan. 
The International Development Asso-
ciation have, however, been deputing 
their representatives for the' purpose 
of carrying out periodical inspectiOns 
of the works covered by the credi_ 
and on the basis of these inspections 
the Association have been forward-
ing from time to time their eommentB 
to the Government of India. In such 
communications and in tLe course of 
discussions during the inspection of 
works. the International Development 
Association have pointed out delays 
mainly In respect of the acquisition 
of land, procurement of imported 
equlpmnet required for the execution 
of the works and the construction of 
two bridges. Necessary action has been 
initiated to obviate the reCurrenCe of 
such delays. 

MIs. Goloba Properties (P) Ltd., Delbl 

Z6OfI-A. Sbrt Prakash Vir Shastri: 
Sbrl Hakam Chand 

Kaebbavalya: 
Sbri Kasbi Ram GupCa: 



,gJI Written A1IS1Ders AGRAHAYANA 8, 1888 (SAKA) Written Answers '5912 

8Iui Nardeo 8Data11:: 
Slut Yubpal SiDP: 

Will the ¥ini9ter of Law be pleas-
ed to state: 

(a) whether Government propose 
to appoint aD administrator to look 
after the interests ot the numberous 
depositors of M/s. Golcha Praperties 
(P) lA, Delhi; 

(b) it 80, the scheme thereof; and 
(e) the time by which the first in-

stalment of principal amount will be 
repaid? 

The MiDlster of Slate in the MiDIs-
VJ' of Law (Shrl C. R. Pattabhl 
Raman): (a) to (c). One of the direc-
tors of the Company has submitted a 
""heme of arrangement with deposi-
tors, under Section 391 of the Com-
panies Act, t.o the Rajasthan High 
Court. In ~h('jl' representation, under 
Section 3!I4A of the Companies Act. 
Company Law Board hS9/e made cer-
tain submissions to ,he High Court 
with a view to protecting: the inte-
rest of fTeditOlS. The "",tter is now 
pending in the lligh Court. 

""8. Anand Finance (P) Ltd., Delhi 

2606-B. Shri Pl'1lkash Vlr Shastri: 
Sbri Dukam ChaDd 

Kaehbavalya: 
Shrl Kashl Ram Gupta: 

Will the Minister of Law be pleas-
ed to Atate: 

(a) whether it is a fact that top 
Central Government officers had de-
posited huge amounts of money with 
14./ •. Anand Finance Private' Ltd., 
Delhi; 

(b) whether it is also a fact t.hat. to 
wat.ch t.be interest of such depoSitors, 
Government had appointed an Ad-
ministrator for the pUrp0!'c; 

(r) whether Governm'~T1t propuS€' to 
appoint Administrators in respect of 
other firms who hBve accepted depo-
aits from the general public to the 
tune of crares of rupees; and 

(d) if not, the reasons therefor and 
why the Admiltistrator was appoioDted 
for MIs. AnIU\d Finance Private Ltd. 
only? 

The MiDber of State ID the lIIIDIs-
try of Law (Shri C. B. Pai:tawai 
aa-a): (a) The list of persons from 
whom the Company has accepted de-
posi'ts, as available with the Com-
pany Law Board, d""" "ot contala 
particulars of occupation ond desil-
nation of the deposit.ors. It. is, there-
foe, not possible to indicate whether 
the depositors include "top Central 
Government Officers". 

(b) Government bas not aPVOinted 
any Administrator. However, on a 
petition under Section 391 of (he Com-
panies Act High Court, ?ulljub h". 
appointed ~ new Board of Directors 
with ShrI M. N. Kaul, M.P., as Chair-
man. 

(c) Government has uo power to 
appoint Administrators under the 
Companies Act with a view to taking 
over the management of companies 
which have I5een acceplin& deposits 
from public, but on notice received 
~om the Cu;tJ-t. the Company Law 
Board will make appropriate submis-
.!'tion~ in each ca~ for thf' Court's con-
~ideration. 

(d) Doe. not "risc. 

Mis. B. Dharam SID.rb It Co.. New 
. Delhi 

UK-C. Shrl Prakash Vir Shastri: 
Shrl Rubm Chand 

Kaehbavuya: 
Shri KlUihI Ram Gupta: 

Will the Minister 0/ Law be pleased 
to state: 

(a) whether it is a fa,·t that Mis. B. 
Dharam Singh & Co. (Pl Ltd., Asaf 
Ali Road. New Delhi and its sub<idi-
aries under the control of the same 
directores hov" accepted deposits at 
tbred tenn~ to the tunr- of ~everal 

hundred lakh. of rupees from the 
general public; 

(b) if so, the amourrt of such de-
posits; 




